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- By Advocate s It, Samir Ghoshs

‘2. General Manager, Metro Railwey, 33/1, Chouring

CENTRAL ADMINISTRATIVE TR ISUNAL

ADDITIONAL BENCH, CALCUTTA,
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Dateg of Order : 28.06.

Adhir Kumap Mukherjes, son of Late Kunj Behari Mu@
aged about 59 years, Ex-Office Superintsndent Grad

2001

herjee,
e- I, Land

€ngg.) - since retired, under Chief Engineer, Netﬂo Railvay,
Chowringhee Road, Cal, at present residing et 4/ 03, Gandhi

Colany, Regent Estatem, Calcutte=92,.

Use
1+ Union of India, service through the General [k
Railyay, 33/1, Chouwringhee Road, Calcutta,
Calcutte-71,

3. Chief Engineer, Metro Railway, 33/1, Chauringh
Calcutte-7,

4, Deputy Chief Engineger, Tumel,Metro Rly., 33/1
riinghee Road, Calcutta,

5. Oy. Chief Personnel Officer, Metro Railway, 33
ringhee Road, Calcutbta=7, R

6e Shri I.R.K.TeRaju,Exscutivetngineer (Tumnel),
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hee Road,
ee Roed,
y Chow=
/1, Choye

M;%ro
PONOERT 5,

Railyay, Calcutta=37,Enquiry Officer, sevesRES

By Advocate 3~ Shri S5.K.Sengupta,
firse SeS5inha,

C O R AR N

HON' BLEMRs JUSTICE SgNARAYAN, VICE=CHAIRMANS
HON' BLE FR. LoRaKe PRASAD, MEMBER (ADMINISTRATIVE).

0 R 0 E R(plxkd wesad)] -

against a disciplinery proceed ing initizted agains
applicant wunder Rule 8 of the Railway Seryants (O

& Appeal) Rules, 1966, Be it recorded that this

N

The instant O.A, is directed

t the
iscipline

pProcee-

ding was initisted by issuing Fiemorandum of Charges dated,

17th March, 1994, and even after 2 lapse of more then six

the mean while, the applicant hes since retired on

‘years,the proceeding has not yet been concluded and, in

SUPET

apnuation from 1st April, 1994. The retiral benefits,

excebting previsional pension, have been withheld.

being the position, learned counsel for the appli

1]

presently insisted only for an expeditious diSposEl of

nagery [Metrt



2. | 0JAN0,236/96

of the pending disciplinary proceeding. Quite flairly, it

was conceded by the leerned counsal appeéringlon behalf

of the respondents also that the proceedings ought not

to have delayad so long,.

20 In the facts , as noticed ablve, arng

in the light of the submissions made by the 1

™

]

ol

rned counsal

for the either side, it is decmed expedient thalt this 0.4,

be digposed of with a dirgction upon the responbients to

expedite the pending disciplinéry procesding agahst the

appiicant In accordance with lew and to dispose

of theg
sémeg within four months From the date of communlca tion
of thie order. It is, however, made clear that te have

expres8ed no opinion on the merits of ths casee

also direct:”) that the

We would
applicant must co~operate for

expeditious disposal of the preceeding failing uj’hich the
respohdents will be @t liberty tc decide the prolceeding
ex=paries |

e This DeAe is thus, dispossd of uith the

direction, as above.There shall be no order as t

0 costse
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